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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

C.A., NO. 1485/20Q§
Thursday, this the 18th day of September, 2003

HON’BLE MRS, LAKSHMI SWAMINATHAN, VICE CHAIRMAN (J)

MES 3106605 Lakshman Singh AE/E/M
Co5 {I) Meerut
Fresentiy at
R Applicant
(By Advocate: Shri vV.K. Shali)
Vaisus
i. Union of India @ THArough
Director General Persannel,
Military Engineering 3srvics,
Engineear in Chief Branch,
Army Headguarters, OHQ PO
New Delini - 110 011
2 Col. F.K. Nathani,
Commander, Works Engineer,
Meerut, Z23%-J, The Maiil,
Meerul Cantt
» e Respondeints
{By Advaocate : 3hri R.N. Singh)

ORDER _ (ORAL)

BY HON'BLE MRS, LAKSHMI SWAMINATHAN, VICE CHAIRMAN (J) :
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